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sball be one-third of tbe total number 
of members of the Joint Committee I 

that the Committee sball make a re-
port to this House by the last day of 
the 61'8t week of tbe next session : 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall apply 
with such variationa and modifications 
as tbe Speaker may make ; and 

tIlat tllia HOUlle _..... to 
Raj,. Sabha that Rajya Sabba do Join 
tbe said Joint Committee and COIIIIIBnni-
cate to this Housa the umes of 15 
. members to be eppolnted '" Rajya 
Sabba : to tbe Joint Committee." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

"That tbe Bill to deIIae and a_d 
tbe law witb rlllpect to tbe liability of 
tbe Government in tort and to provide 
for certain matten connected tbere-
with, be referred to a Joint Co_ittee 
of the Housea consislioll of 4S _-
bers; 30 from tbis House, namely;-
Shri K. Aairudllan, Shri N. C. Cilatter-
jee, Sbri R. R. Si",11 Deo, Sbri 
Deviader Siaab, Shri Aairudila Dip&, 
Shri Sbri Chaad Goyal, Shri R. M. 
Rajarnavis, Sbri S. Kandappaa, Sbr\ 
Brij Bbushan Lal, Sbri Mali Mariyappa, 
Sbri Srinibas Mishra, Sbri H. N. 
Mukerjee, Sbr\ Amrit Nahata, Sbri 
K. Narayana Rao, Slid M. Narayan 
Reddy, Sbd MDhammad Yunus Saleem, 
Sbri A. T. Sarma, Shrilaati S,vitri 
Shyam, sbd A. K. Sen, Sbri N. 
SetbllramaDD, Sbri M. R. Sharma, Shr\ 
Narayan Swaroop Sharma, 8bri J1iawa-
aarayaa Shastri, Sbri T. M. Sheth, Sbri 
Devindr Vijai Siqh, Silfi Muckika 
Sinha Silri G. Viswaaatball, SIlri S. 
Xa"ie~, Shri Ram Sewak Yadav, Sbri 
P. Govinda Menon, aad IS mom"n 
from Rajya Sabba ; 

that in order to C08Stituta a sittin. 
of tbe Joiat Committee tile quorum 
dlall be one-third of tbe tNal IlUlllber 
of _mbers of die '.mt C_dlittee ; 

that the Committee ahaH make a 
report to this House by the l~t day of 
... .fint 111_ of dle.lIeat soss_ ; 

that in otber respects the Rules of 
Procedure of this House rela tinl to 
Parliaa.ntaT)' Committee Iball apply 
with such variations and modificatioll8 
as the Speaker may make ; and 

that this House recommends to 
Rajya Sabha that Rajya Sabba do join 
the said Joint ColQllllttee and communi-
cate to tbis House the namea of IS 
members to be appointed by Rajya 
Sabha to tbe Joint Committee." 

The moti"" WQS adopted 

II.l!IlIl'I . 

MOTOR VEHICLES (AMENDMENT) 
BILL 

THE MINISTER. OP TRANSPOllT 
AND SHIPPING (DR. V. K. R. V. RAO): 
Sir, I beg to move the motion standinll in 
my name. There are two changea in the 
Dailies-for No.7, Shri ll. M. Hajaraavis, 
I want the aame of Shri B. D. Deshmukb 
to be substituted; for Sbri G. Jonardba-
naill, I want tile lIame of Shri hhaq Sam-
bbali to be substituted. I bell to move : 

"That tbis House concun ia the 
recommendation of Rajya &abba that 
the House do join in tbe Joint Com-
mittee of the Houaes on the Bill further 
to amend the Motor Vehicles Act, 1939, 
made in tile 1II0tion adopted by Rajya 
Sabba at itl sittiq held on the I3tb 
February, 1968, ud c_uaicatad to 
tlli. HOllae 011 the I4tll Pebfll8lY, 1968, 
aod ftlleI_ tbat IIIc following tllirty 
members of Lok Sabba be nominated 
to serve on the said Joint Committee, 
IWDIIIy : -Slid Sayed AillDed Ap, 8hr1 
Bbakt DanIIaD, starl R ... Dbani Du, 
Shri Tulaidaa 1>asatJpa, Ihri D. N. Deb, 
Shri Kanwar Lal Gupta, Shri B. D. 
DllIhmukh, Sbri Ilhaq Sambhali, Shr! 
UWIhar Ketoki. Shri Viknm Cband 
Wahajan, IIIIi BIIola Natb Muter, Shri 
Mollammad hIIIail, Sbri NcJhm SwanIrt. 
SlJri DahyaOhli PU'DIK, Shri hlllabhai 
Patel, Shri JatiMra Natll P6 ....... 
Shri K. Rajaram, Shri Chitta Ranjan 
Ray,Shrimali fJulbila RGIIa", Shri 
I. K. SUDlbaodhan, Shri V. SamvtllivtlD 
silri lIni ~ S--., 8lIri J)iwae • 



Chand Sharma, Shri Devindra Vijay 
Singh, Shri Prakash Vir Shastri, Shrl 
Arangil Sreedharan, Shri S. Supakar. 
Shri Kommareddi Suryanarayana, Shri 
Om Prakash Tyaai, DR. V. K. R. V. 
Rao." 
Mr. Deputy-Speaker, Sir, I will not 

take more than five minutes. The Motor 
Vehicles Act of 1939 was amended as far 
back as 1956. After that, the Act has not 
been amended, from 1956 up to date. And 
durilll this period, a number of committcas 
have sat on the subject of road traasport, 
notable amonllt them being the committee 
knowu as the Manni Committee, and then 
the Motor Vehicles Insurance Committee ; 
and also a number of recommendations 
have been received from State Govern_nts 
on the basis of the experience of the work-
ina of the Motor Vehicles Act. Thereforc 
it was considered necessary to bring in 
comprehensive amendments. I will just 
list a few of the important features of tbe 
amel!ding Bill that has been introduced. 

The first thing I would like to refer to 
is that this Bill proposes the Iiceuilll of 
persons who are in the business eitber of 
selling tickets or forwarding of goods and 
so on. This became necessary because one 
of tbe Higb Courts also has stayed the 
order giving this licence, sayins that it is 
nol valid. It is very important from Ihe 
poinl of view of security and proper trans-
action both of forwarding of packallcs and 
lIoods and of bookins for passengers, Ihat 
Ihere should be a proper licensing and 
regulations and ruies attached. 

The amendment also provides for com' 
pulsory insurance against damase to third 
property. At the mOlDent, iIIIurance only 
covers life or personal injury. It has been 
foUlld ia a nulltber of _ that Property 
also .... a8'0eted aae so that has been 
included. 

Then die Bill pravidCII for tile appoint-
IDeat 01 IIPPe1late tribunals with peaons 
haviaa judicie1 e&perieace, of Ute rank of 
district judps to llear !IIJPIIIIls IIPiDSt the 
orden of Slata or r ... 1 tr_port author-
ities. Then, for minimising accidents, the 
Bill provides certaia very comprUe.we 
tests both for periodic certifica tion of the 
fitness of the ... hicle and lUicIer Mts for 
certifyinS to the continued competence of 
tile dri'fCf. Tllen, at the .. me tHae, the 
pr_*- fer tile ~-0180""'" 

for accidents has been Iiberalised. The 
period within whicb I be claims sbould be 
asked for has been extended and tbe amount 
of the compensalion has also been incrcaaed. 

Then.. we are Siv ial power to the 
Central Government 10 have the same kind 
of authority to make rules and regulations 
regarding the corporations directly run by 
them or corporations run on more than 
one inter-Stale route as the State Govern· 
ments enjoy in regard to their States. 

I would I ike to add that since the 
introduction of tbis amending Bill, several 
olher repons have been completed and have 
become available to Government, and the 
report OD road transport taxation in parti-
cular. The report of the Road Transport 
Taxation Enquiry committee is going to be 
discussed in this House, and the idea of 
tile Joint Committee is that the recom-
meadations made by the Road Trlllllpon 
Taxation Enquiry Committee headed by 
Dr. Kelkar will also be taken into account, 
and at the Joint Committee 'tase, the 
Government would like 10 bring in some 
further amendments which take into 
aecoant the laleat thinkins on the sultject 
of motor vebicles luation. 

With these remades, I move that this 
Bill, with the list of Members as amended, 
• taken into consideration. 

MR. DEPUTY·SPEAKER First, we 
decided not to have discussion, because 
only one hour is allotted. I will take the 
eeRie of tt1e House. If 80me Members 
weDt to speak, they can speak for live min-
utes each. I can aCcommOdate them. What 
is the scOle of the House? TIle Bill is 
lOiag to be amend.d further iD tbe 1I,IIt of 
tlMt _eadatioDS of tile Keakar Com-
Rrillee. We are alao discuasias the Keskar 
Committee report. 

SHRI TULSHIDAS JADHAV (Bar.-
mati): When will it be discussed? 

MR. DEPUTY-SPEAKER: It will be 
discussed here. I will proceed with the 
concurrence of the Houac. It is apeed ? 

.SHRI SEZHIYAN (Kumbak01l8m) , 
W. will get one elltra bour then. 

MR. DllPUTY-$PEAKBR: You_ 
pnaa all that llefcmlthc BUlineu Advteorr 
Committee. 



MAY 8,19Q tM~ctlcltleJ Blil 

SHRI D1NKER DESAI (Kanara) : 
Wben will tbe Kcskar Committee report 
come up? 

MR. DEPUTY-SPEAKER It is in 
tbe Order Paper. It will come in a day or 
two. It is put down on tbe agenda for 
Ibis week. I will now put tbe motion, 
witb the names as cbanged by tbe Minister. 

The question is : 
"That this House concurs in the 

recommendation of Rajya Sahba that 
the House do join in the Joint Com-
mittee of tho HOllses on tbe Bill further 
to amend the Motor Vehiclos Act, 1939 
made in the molion adoped by Rajay 
Sabha at its sitting beld on the 13th 
February, 1968, and communicated to 
this Houae on the 14th February, 1968, 
and resolves that the following thirty 
members of Lok Sabha be nominatod to 
serve on the said Joint Committee, 
namely : Shri Sayed Ahmed Ala, Shri 
Bhakt Darshan, Shri Ram Dbani Das, 
Shri Tulsidas Dasappa, Shri D. N. Deb, 
Sbri Kanwar Lal Gupta, Shri B. D. 
Deshmukh, Shr; Ishaq Sambbali, Shri 
Liladbar Kotoki, Sbri Vikram Chand 
Mohajan, Sbri Bbola Nath Master, Shri 
Mobammad Ismail, Shri Moban Swarup 
Shri Danyabhai Parmar, Sbri Pasbabbai 
Patel, Sbri Jalindra Natb Pramanik, 
Shri K. Rajaram, Sbri Cbitta Ranjan 
Ray, Sbrimati Susbila Rohatga, Sbri 
S. K. Sambandhan, Shri V. Sambasivam 
Shri Deni Sbankor Snarma, Sbri Diwan 
Chand Sharma, Shri Devendra Vijay 
Slnlh, Shri Prakaah Vir Shastri, Shri 
Arangil Sreedharan, Shri S. Supakar, 
Shri Kommareddi Suryanarayana, Sbri 
Om Prakash Tyali, Dr. V. K. R. V. 
Rao.'· 

The moll.,,, WIll adopted. 

15.4211rs. 

INSECTICIDES BILL-Coli/d. 

MR. DEPUTY-SPEAKER: The House 
will take up further consideration of the 
laaec:ticides Bill. 1 hour and 5 minutes 
han .already been takon up. Now, Mr. 
DeIal. 

SHRI D1NKAR DESAI (Kanara) : Sir, 
I am not at all satisfied with this Bill, as 
it does not really go into all the aspects of 
the problem. We are only touching the 
fringe of the problem. I have carefully 
gone through the evidence given before the 
Joint Committee of the Parliament. One 
Dr. Pradhan, an expert from the Indian 
Agricultural Research Institute has said 
that this Bill not only does not go far 
enough, but does not touch the frinle of 
tbe problem. He has strongly recommend-
ed that we must have a comprehensive Bill 
on tho lines of the Miller's Bill of USA. 
Many progressive countries in the west 
have enacted legislation on the lines of the 
Miller's Bill. I would like to read some 
portions of Dr. Pradhan's evidence. He 
says that all tbo risks are not covered : 

"What has been done is that practi-
cally the whole Bill deals with measures 
for checking mainly the misbranding of 
pesticide and the problems of hazards 
have been practically left out. No 
effort has been made to provide and 
spell out measures for checking hazards 
of various types and at various stases." 
Then be says: 

"The agricultural view'points have 
been completely omilled and there is 
no evidence that the framers of the 
Bill even intend to make any specific 
provision for safeguarding tbe health of 
the consumers of the nation as a 
whole." 
He has also made certain specific 

suggestions, namely, there should be pro-
vision for: 

"(i) Dotcetion of contamination in 
food and fodder. 

(Ii) Prevention of sale/distribution of 
contaminated food and fl"dder. 

(iii) Detection of contamination in other 
articles of use like blanbt etc. 

(iv) Reaulatinn of use of pesticides in 
field and lodowns and by ordinary 
merchants wbo find it tempting to 
mix insecticides with cereals, etc." 

15.45 ..... 

(Shrl Thl ....... 1a RIo in Ih. Chair J 

I would like to know. why the oxpert 
opiDioll of tho Aaricultural RGloareb 1.1i; 


